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0 	 19.3.96 	 Mr G. Sarma, leanéd Addi. C.G.S.C., 

for the respondents. 

The application has been purportedly 

	

-: 	filed by 67 applicants claiming House Rent 

• 	: 	Allowance. However, it is noticed that both 

the main O.A. and the application under Rule 

	

• 	- •-A1\I 	t 	t, 	1 	A Ut 	%.I1t.LCE 	ininLOLICLLIVIC5, 	I IUUI11 

(Procedure) Rules 1987 • are defective as there 

- are no signatures against the names of a number 

of applicants. In the main application 9 applicants 

have not signed. In the petition under Rule 

4(5)(a) of the Central Administrative Tribunal 

(Procedure) Rules 1987 only 36 applicants 

out of 67 have signed. Learned counsel for 

the applicants, Mr D.K. Biswas, submits to 

allow him to withdraw the application with 

liberty to file fresh application without prejudice 

• to the contentions in this application. Prayer 

allowed. 	 - 

The apjiication is disposed of on 

withdrawal. 

- 	 MnTher 
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IN THE CENTRAL ADMINISRAT 

'iAHATI BENCH f 
4' 	) Case No : 0.A, 'IT e-4,,of 1996, 

• 	1. Shri Nanda Kishore Thakur. 2. Shri Surendra Ch. sukia Baidya. , 	

Mazdur, .-. 

. 	 Carpenter.' 
" ambjjas 3. Shri 	 Yadv, Mate. 4. Shri Prabhu Dayal, Carpenter. 

5. Shri George Mathai, 6. Shri Prabal Yoyti Deb, 
Supvr. B/S-Il. 

7. Shri Bhabaaa*da Das, 8 	Shri S.P. Kabiraj, 

9• Shri Ratan Deb,D/Man..II. 10. Shrj. Suren Ch, Bora, F/printer. 
11. Shri Pura, Mate. .12. Shri D.K. Singha, L.D.C, 
13, shri M.C. Chakraborty,  . 14. Shri Subash Ch. Deb. 

P/4.ttèr, H.S.-II. 

15. Shri Rain Chandra, 16. Shri Satyedrg Suk].a Baida. 
S  Carpenter.. • 

Maso. 
7, Shrj Rama Krishna Harjzan, 18. Shrj Ashok Kr. Ba3jnjki, Mate, .. 	

.. SA4ala, , 

19.slrj Blkram Yadav, Mate. 20. Shri Ajoy Dutta, Diec. H.S.i. 
21 • Shri Mohn Bhuiya, FGM(SK). 22. shrj N. Natesha, FGM (5K). '23.'hr 	

KPGk Nair, FGM (5K). 24. Sri Hariprasad Pradhan, Mate. 
2 . shrj. Khuah Bahadur Sonar, 26. Shri Ashok Kr. Dey, 

Mate. 	
,. FGM 	5K. 

27. .Shri. Rshik Ch. Paul, '  28. Shri Sankar Purakayastha, 
Elect. S.K. 

Mate. 
29. shri M.R. Chowdhury, 30.Shrj H.M. Nag. 

Elec, S.K. 
Elec. H.S.II, 

31. ShriPradip Kalita, Dhowk. ,  32. Shri P,C 	SuklaDas,F 
33, Shri ' Ram a Kanta Horizon, 34. shri Sudip Sutradhar, 

Mazdur.  F.G.M. 
35. Shri Arjun Kr. Roy, 

supdt. B/R-I,, 

37. shri V. 

39. Shri C. Mani, FGM. 

,,41. shri Dhanal Yadav, V/Man. 

36. shri B.C. Roy, 

38, Shrl Pradyuana Dr. DUtt, 
Supdt. B/R-I. 

40, ShrJ. Chaturga szam, Elec. S.K. 

42. Shri Benu Tanti, Mazdur. 
43. Shri Jinal Uddin,Elec, S.K. 44. Shri All Muddin, P/Fitter..SK. 

45. Shri Sirajuddin, FGM 	46. Shri Sibendra Nth Chaki, 
Supdt. BR-Il, 

Confd.,,,, .P/2, 	 •. . 	

. 
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47.shri Dharar'idhar Das. LDC. 	48. .Shri SureshCh. Roy, Mason. 

• 	-49... Shri Dipak Ranjen Das. : 	50. Shri S.M.S..Naqvi, A..,B/R. 
Elec. SK 

51., Sri. Nitish Ranjaa Kar, 	52. shri Nripendra Ch. Paul, 
A.E. B/s. 	 Elec. S.K. 

53. shri T.K. Bhattacharjee, 	54. ShriA.K. Nandy, SKiI'o 
L.D.C. 

55, ShrLSijLt Kr. Banarjee, 	- 56. Shri S.P. Jam, 
• 	 Supvr. B/I-tI. 

57 • Shri Dilip Kr • Saha, 	 58 • Shri swapan Choudhury, 
S.A.-I. 	.. 	 Supdt. B/R-I. 

59. Shri Radhaballab Debnath, 	60. Shri A.K. Mitra, 
Supdt. ElM-I. 	 S.K.-I. 

Das,.....E,B/R. . 	62. Shri-Kanu1a1-suklais, 
- 	 Office.SuPdt. 

63. ShrI S.K.'Gangopadh.a, 	64. Shri .N.D.'POW, 
A .E • SIR. 	 . 	 Off ice supdt. 

65. ShriA.C. Güha, B. Gr.-II 66, Shri Supratish.Sarkar, 
V/Man. 

67. Shri B.K. Dutta.7' 	
., 

posted in the Office Qf the 
/ r 	 872 EWS, C/O. 99I.A.P.0. 

.........Pettioners. 

J'- '/ 	 • VERSUS 
............................................. - j•; , 	Union of. India,. represented by the Secrer 

Ministry of Defence, Govt. of Xn4ia, New Delhi. 

Garison Engineer(P), 872, Eflgifleeting"Works 99 A.P .0. 

o ......Ra spondent s. 

PARTICULARS OF  

• . 	secretary to the Govt. of Idta, Misistry of DEFENCE 

• ". 	 in control of Respondent No.2 and its establishment. 

2. 	Garison Engineer, 872 Engineering %1orks nec. 99 A.? .0. 

Head of the Office and estab1ishmet .1* iihIch the 

App1icats are/were posted. 

Contd.. .. . .P/3. 
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PARTICULARS OF ORDERS AGAINST,%WHICH THX 

APPLICATION IS MADE. 

The application is directed against the non-imple-

mentation of the Government of India, Ninitry of Finance 
• . 	,. 	

(Department of expenditure) O.M. No.214/10/86-E-IV dated, 

23-09-1986 and,denial of'.t.al1owance by the 

Respondentè eyen after,the.judgementand.Orderof..this................. 

Hon'ble Tribunal in 	 paised on 29-03-94 

and implemented by the Respondent No.]. in respect of 149. 

Applicants similarly situated as the Applicants .here. 
- 	 ,• 

JURISDICTION OF THE TRIBUNAL 

All Applicants are civilian Deendo diTployees 

posted ifl same Field area now declared. 'Mo.died Field area" 

from various dites between 1984-1994. The Applicant declare 

that the subject matter of the application,' and the redressal 

prayed for are withi* the jurisdiction of this Ho&ble 

Tribunal'. The Applicants declare that the application is 

within the prescribed limitation. 

FTS OF THE CASE 

1. . 	All these ppUcaflts joined Shri.i4ri?ai Kanti DaB 

in a joint application before this Hon'ble Trik*anal which 
- 

was registered as 	 19
C,5

and was finally disposed 

of Jy  Order date, 11-01-1996. As the joint Petition .tffered 

from procedural infirmity and irregularitythis application 

in proper form is being tiled under the leave of this Hon' ble 

Tribunal. 	. 	. 	. 	
• ' 

• 	 -- 

All the Applicants here are civilian defence 

employees working in varjOus posts described in details in 

the list of names annexed. They are all posted in the esta.-."  
blishment.Of Respondent No.2 with effect frat different dates 

after 1984. 

3.That the allowance i.e. House Rent Allowance 

admis sable to all Central Government employees similarly 

CoDtd.0.000.P/4. 
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• 	,. 	:.,ç 	., 

situated by virtue of Ministry of pefence Oif ice Memo 

No .41 9) 85/D(CiV- 1) dated, 11-01_1 984. 

4. 	The 4th pay comrn,ssion,recomended House Rent 

allowance irrespec€ive o any other consideration in 

• 

	

	 different range according to the classification of the 

place. On:the basii of the recorrnendati0fl of the Pay 
• 

	

	
Commission sanction of House Rent allowance was made by 

the Government of India, Ministry of Finance (Department 

of expenditure) O.M. No.11013/2/1986-E41(B) dated,25)9i .••,•. 

1986. All the Applicants here, though posted in field 

tr are entiüed to House Rent Allowance in terms of 

• 

	

	 the aforesaid office Memo dated,25-.09-1986. The Applicants 

here thus challenge only the unlawful and übitrary denial 
,.-•----..- 	-- 	. 

of the allowance. 

• 	 Th Applicants ard all entttled to the allowance 

• from such date6 on which Applicants were individually 

posted the establishment of RespondestNo.3. The Appli-' 

	

• 	 • 	
'cants thus challenge the nonimplementation of' the allowance 

to which they are lawfully entitled. 

610 	
As many as 149 ApplicantS posted in the same 

establIshment of G..(P) 892 EWS, at Agartala (Tripura) 

filed application before this Hon' ble Trixnal'challenging 

the denial/non-implementation of the 

allowance. This Hon' bleTribunal after hearina .  

	

V 	

partieS passed its final verdict on 29-03-1994 in O.A. /89 

directing the Respondents to pay all arrears accrued to 

each individual Applicant with reference to the date of 

posting and the rate adrnissable. The'said4r--of. this 

Hon'ble Tribun1 was confirmed in review application..k 

1995 and a8such the Order of this TribUnal has already 

been implemented in respect of all those 149 Aplioants 

who are similarly situated as the present 'Applicants are. 

Contd... 6 0 0 .p/50 
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• 	 7 • 	The Applicants expected that the allowance would 

be uniformly applied in the case o all similarly situated 

ernpLOYee8 on the decision of this HoD' ble ft ibunal. But 

the Order of ihis Hon' ble Tribunal not having been imple-

mented beyond the 149 employees the present petitioners 

jongwith' others. served. a 	1.ce demanding Jsice thro4h 

their coansel and despatched registered post dn 1904-1995. 

-. ......
'No reonse hing been received the Applicants filed the 

• 	.' 	• 	JG.tnt applicatib' 'with Shri Mrinal •içanti Dae(O.A.?/.1995) 

1 	
and that joined the Petition being procedurally defective 

the preaertt application is filed in proper fotm. 

That' the decision and the verdict passed by this 

Hoble Tribunal on 11-01-1996 in O.A. /..1996'w0uld be 

applicable in the case 'of the present AliCafltS. all 

- being similarly' situated and having comnn cause of actila 

and 'identical. relief 'sought for. 

'RELIEF SOUGHT 

Jent' an&der of thi.s'HOA'ble Tribunal 

in OA../.4989.and 'in O.A.1$'1995 passed on 29-03994 

and 11011996 respective3.Y to be made applicable in the 

• , ' 	 case of the present Applicants. 

This Hon'bte Tribiflal would also icindly pass 

- ---- 	orders as to cost of this proceeding and etch, compensation 
the payment of the 'allowance to 

for. denyifl9 and delaying  
lich the AppliCa1ttS are lawfully entitled. 

THE DOCUMENTS . ANNEXP ,. 

2. 	' 	
' 	' 	 ' 	' . 	'' '• '-'- 

3.. 	. 	' 	.' •' 	• 	.' 	•'•' 

4.  
NUMBERS OF I  

• 	
• 	 • 

/ 



Ver  iricat ion 

UC 	he. undrsigrmd posted in the establishment of' Respondant-3 

at Agertalajripura,do hdreby verify the contents of the appli- 

cation above 1 which are :ruo to our knowlodgc, andwe have not 
__L . 

LpLI.0 ui1y IEtaULJCJ. ruc. 

1 i'Jt h kA 
I,b?Ii~/~I2 CA 

2 

 

44,I; 

jDJ 0  

 

 

21 Jki /t/'  

22, 	 7) 

rv\...o 	i'Th 	s;v\ 

 

26. qCj Q3  

kA :  

10. fsr44 £%'/JL 	30,s 	 - 

12, 	 hc7) 	3211t\i 

33, P 
14 	(• Ckt/cizto4 -rjR C. 4AL-tA &ô 

- 

CA2 4- 35 

16,  12), 1AC ID 	r!3~_0~3 6. 
17. 	 L4 37. 	 - 

ie.S.froi) 

20, 	 /hUde4 	
Ito

, PK 	Dttt 	4T 

&f U.\ 



Wer ification 

WE jheuruirsi9nod posted in the establishment of Rosportdent-1. 

at Pgartals 1 Tripurado hereby verify the contents of the app].i-

cetLon above,hich are true to our knowlodgo, and we have not 

• Suppressed any material facts. 

, 	a 

4./e'TAt— 	 04
$1< 	

p%3ø 
5. 
	 caQ. 

5, ALt 	LU 	•• 	 A o 
27. 7. 	Irctç LS 	- 

8t2\ 	Chv3 	28. 

9. & 	 4 	 29. 

10CV2,WC/ 117 &( 30. 

ult SarzJcc'L  -c; 
Joki 	£Oto- 

13, j f 	1 	 33 

345. 

15. Al , ( 	 - 	 35. 

36. 

J -QL21c // 	37. 

k_- 	u4J2 	
38. 

19, 	 g1./\A.,  
' J, 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Case No : O.A.......of 1996. 

• 1. shri NandaKishore Thakur. 
Mazdur. 

I. Shri Rainbilas Yadav, Mate. 
5. Shri George Mathai, 

7, Shri Bhabaa*da Das, 
Sd'..." 

9,Shri RataD Deb,D/Man-II. 

11. ShriPuraR, Mate. 

13, shri M.C. Chakraborty, 
p/Fitter,  

15. Shri Ram Chandra, 
Carpenter.  

Z. Shri Sur.endra'Ch sukia Baidya. 
Carpenter. 

4. Shri Prabhu Dayal, Carpenter. 

6. Shri Prabal.Yoyti Dab, 
Supvr. B/S..Il. 

8 Sti S.?. Kabiraj, 

10. Shri su.ren Ch. Bora, F/Printer. 

12., Shri D.K. singha, L.D.C.. 

14, .Shri Subash Ch. Dab. 

16. shri satyeadra.ukla Baida. 
Mason. 

1'7, shri Rama Krishna Harizan, 18. Shri Ashok Kr. Bairniki, 

	

Mate. 	. 	 . S/Wala. 

	

19., Shri Bikram Yadav, Maté. 	20, Shri AOy Dutta, Diec. H.S.-I. 

21. shi Mohan ,  Bhuiya, FGM(SK). 22. Shri N • Nate8han, FGM (SK). 

23. Shri KPGKNaIr, FGM (5K). 24. Shri Iariprasad Pradha, Mate. 

2 c. shri Khush Bahadur Sonar, 26. Shri Ashok Kr • Day, 

.. 	Mate.  

27. .shri Rashik Ch. paul, 28. Shri Sankar Pu.rakayastha, 
Elect. S.K. Mate. 

29. Shri M.R.. Chowdhury, 	30, Shri H.M. Nag. 
Elec.. S.K. 	 Elec. H.S.-II. 

31. Shri Pradlp Kalita, Dhowk. 32. Shri P.C. $ukla Das, F.G.M. 

13, Shri Rama Kanta Horizon, 	34, Shri Sudip Sutradhax, 
M.zdur, 	 F.0.M. 

35, shri Arjun Kr. Roy, 	 36. shri B.C. Roy, 
supdt. B/R-I. 

37. Sh4 V. Margban.. U,Mat. 	38.$iPradyuana Dr. Dutta, 
Supdt. B/R-I. 

39, Shri Co  Mani,  FC,M. 	 40. shri Chaturgan HaZani, Elec, S.K. 

41. shri Dhaaai Yadav, V/Man. 42, shri benu Tanti,.Mazdur. 

43. Shri Jamal tJddin,Elec. S.K. 44, Shri All Muddin, P/Fitter-SK. 

45, shri sirajuddin, FGM 	46, Shri Sibendza Nath Chaki, 
Supdt. BR-Il. 

-'S 

- 5•• 

	 Contd.. . . . 9P/2. 
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47, Shrr"Dharanidhar Dos. LDC. 

49. shri Dipak Ranjan Das. 
Elec, 5K. 

51. S)ri Nitish Ranjan Kar, 
A.E. B,4&. 

53. shri T.K. Bhattacharjee, 
L.D.C. 

48. Shri Sureah-"Ch. Roy, Mason. 

50. Shri S.M.S.iaqvi, A.E.,B/R. 

52. shri Nripendra Ch, Paul, 
Elec. S.K. 

54 • shri A.X. ttandy, 5K-I1 . 

'5;-Sbri Sujit Kr. Banarjee, 56. Shr S.P. 'Join, 
Supvr. B/..II. 

57. Shri Dilip Kr. saha, 58 • Shri Swapan Choudhury, 
S.A.-I. . Supdt..B/R-I. 

'590 Shti Radhabollab bèbnath, 60. Shri A.K. Mitra, 
Supdt. E/M-I. S.K.-I. 

61. shri M.C. Das, A.E. B/R. 62. shri Kanulal Sukiadas, 
office supdt. 

63. Shri S.K. Gangopadhya, 64, Shri N.D. pow, 

A.E.B/R. Office $updt. 

65. shri A.C. Ouha, B4. Gr.-II • Shri Supratieh Sarkar, 

67. shri B .K • Dutta.. 

.. 

All, posted in the Office of the Garison Enginoer(P), 
do 99-A .P .0. 	 ' 

Pet'ItI&iers. 

-. VERSUS 	- 

. union of India, represented by the Secretary, 

Ministry of Defence, Govt. of India, New, De1h, 

' 	Garison Engineer(P), 872, Engineering Works 99 A.P.O. 

• ........Respondents. 

• 	 PARTICULARS OF THE RESPONDENTS. 

. Secretary to cbs Govt. of India, Ministry of DEFENCE 

in control of Respondent No.2 and its establishment. 

Garison Engineer, 872 Engineering Works sec. 99 A.P.O. 

Head of the Office and establishment in which the 

• 	 pp1ica*ts are/were posted. 

4, 

Contd... . . 
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AN APIILIci'ION UNI)R RVLE 4(5) (LOF THE  

j 	 ___ 	 JOINT 

j '1 JJ j U7NO COMI4DN 

atL 

The Petitioners above named respectfully beg to 

state as follows :. 

.L.,, .... That 	epetjtiQnes.at.e.fliflg.ajOint..aPpli 

4atiX)fl before this H0n ble Tribunal seeking relief on 

low anne. 

2 0 	That all the petitiondre are civilian Defence 

employees uDder the same dcpartiuent and-posted at the 

sarwi station in the same establishment. r1tlie Petition-

e3s have identical and comnuz interest and the cause of 

Motion is also similar in as much as the denial of the 

allowanOe to which te Appliants are dnttiled is similar 

and with effect from the same date.. 

. , ._j.d 	 I 	.,, 	 I, 	 I 	. .................... . .. .. 	 . 	 . 	 . 

3. 	That thPetitioners are low-paid employees 

And cinnot afford to engage lawyers independently or 

• beau the eXpefls8 involved in filing a seperate appli-

cation and as such the petitioners agreed to ptay for 

a perntisiOrL of t.his ion' ble Tribunal to subm.iL the 

• 	 application jQintly by the Petitioners by one application 

and hence this application for leave of this Non'ble 

T:tib.nal tç file s sj.nglt sppliiation jointly by all the 

ApliCafltB. 

	

1' *4W&4*'. 	 • 	 • 

/ ................,. 	, 	,,,., 
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1. 

3 • 	Th the pe sent P iiners were among the 
• 

	

	 66 ,p1icãnts wh JoiiitI.f11d 0 .. .of 1995 which ,  

w.a iieaird at length by this Ron' U.s TrilLmal on 11-01-96 

.i iblth1ti 

 

Bencht A1th.QU11 the juclgenwnt was passed 

the €.1:i.ef was al:Lowea.i respect. of the 1st Petitioner 

Mrinal Kanti 3)as who bad signed thu Petition, but 

not in respect of other 65 who joined the1st atitoner. 

Leave ws however, allowed to. the petitioners to file 

propex: applications whdreupon this Hon' blo Trinal 

wild consider exteflding the benefit of thejudgement 

passed by the Hon'bie Tribunal on 11-01-1996. Hence 

this petLtion for 	in asng)e application jointly 

by all the Applic,nts. 

• It is ,Lherefore humbly prayed that thi Hon'ble 

pribunal wou.d consider the circumstances and allow all 

• 	 t:h4 Pst:,ltionets to file a single applidatioO jointly by 

i1 the Pet tionors. 

• 	 •, 	 HAN D 

for th,i 	t of kudness the Petitioner sMil 

ver pi: y. 
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